
To, 

Office of District Magistrate, Bagpat 

The Registrar General, 
National Green Tribunal, 
Principal Bench, 
New Delhi. 

No. G52/G-184/24 

Sir, 

Sub: Compliance report in compliance to Hon'ble NGT order dated 
22.08.2024 passed in the Original Application No. 799 of 2024, 
Nischay Rana V/s State of U.P. 

Date- o5-lo·2024 

In the above noted case Hon'ble Tribunal was pleased to pass the 
following main directions 

...." 3. However, complainant has not as to when the abOve Koluh was 
installed or established in since how long which is functioning at the site in 

question. 
4. Be that as it may, we are of the view, that complaint of the applicant andfactual 

averments made therein can be looked into at the instance, by District Authorities 

and Statutory Regulators and if they find any violation of CPCB guidelines in 

establishment of the said sugarcane Koluh, appropriate remedial, preventive and 

prohibitive action can be taken by such authorities. 

5. In view thereof, we constitute a Joint Committee comprising District Magistrate, 

Baghpat and Uttar Pradesh State Pollution Control Board. 

6. District Magistrate, Baghpat shall be the Nodal Agency for coordination and 

compliance of this order. ". 

In compliance of the above said order, inspection report of the joint 

committee is attached herewith. As per the report'necessary action has been 

already taken by the UPPCB. Alleged kolhu was found fully dismantled, 

therefore no any further action is required. Hereby Report is being submitted 

for the kind perusal please. 
Enclosure: As above 

Yours fajthfully 
051o. 202y 

Jitendra Pratap Singh) 
District Magistrate, 

Bepat 
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Joint inspection report in compliance to Hon'ble NGT order 

dated 22.08.2024 passed in the Original Application No. 799 of 

2024, Nischay Rana V/s State ofU.P. 

Background 

Hon'ble NGT in its Order Dated 22.08.2024 in Original Application No. 799 

of 2024, Nischay Rana Vs State of U.P., which is registered on the basis of 

letter petition dated 01.11.2023, sent by Nischay Rana S/o Late Brijpal, resident 

of Village and Pose Nirpura, Distt. Baghpat. Order of the Hon ble Tribunal is as 

below: 

" 3. However, complainant has not as to when the above Koluh was 

installed or established in since how long which is functioning at the site in 

question. 

4. Be that as it may, we are of the view, that complaint of the applicant and 
factual averments made therein can be looked into at the instance, by District 

Authorities and Statutory Regulators and if they find any violation of CPCB 

guidelines in establishment of the said sugarcane Koluh, appropriate remedial, 

preventive and prohibitive action can be taken by such authorities. 

5. In view thereof, we constitute a Joint Committee comprising District 
Magistrate, Baghpat and Uttar Pradesh State Pollution Control Board 

6. District Magistrate, Baghpat shall be the Nodal Agency for coordination 
and compliance of this order. 

7. Said Committee shall visit the site, collect relevant information and if 

finds violation of guidelines of CPCB with regard to installation of 
establishment of sugarcane Koluh in respect of siting criteria or other aspects, 

and also the guidelines/directions/observations made by Tribunal in its relevant 

judgment, appropriate punitive, preventive, prohibitive and remedial action 
shall be taken by said Committee within two months. 
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8. Committee shall submit a Compliance Report with Registrar General of 
this Tribunal within l5 day:s after inquiry of the above period of two months. 

9. Registrar General if finds any further order is required in matter shall 
place it before the Bench. 

10. With the above observations/directions this Original Application is 

disposed of"... 

Inspection of site and observation: 

Inspection of the alleged kolhu unit M/s Udayveer Singh ka Kolhu, Village 
Nirpura, Tehsil- Baraut, Baghpat is carried out on 24.09.2024 by the committee 

consisting Sub-divisional Magistrate, Baraut, Baghpat, District Cane Officer, 
Baghpat and Asst. Environment Engineer, UPPCB, Meerut. At the time of 

inspection of the committee, said kolhu was found already dismantled. 
(Photograph attached). 

As per office record of UPPCB, Meerut, the said kolhu was established in 
2023. Since the starting regular complaints were submitted on IGRS portal by 
the complainant Mr. Nischaya Rana. The said kolhu was not established 
conforming to the siting criteria mentioned in the guideline dt. 13.08.2019 
issued by Central Pollution Control Board. Application dt. 03.01.2024 received 

in UPPCB for Consent to Establishment (CTE) of the kolhu was rejected for the 

above reason. A show cause notice dt. 13.01.2024 Ws 31A of the Air 

(Prevention & Control of Pollution) Act, 1981 as amended was issued against 

the said kolhu. Further closure direction was issued vide letter dt.22.05.2024 by 

UPPCB, confirming the above show cause notice. 

It is pertinent to mention that operation of the said kolhu was stopped by Shri 
Udayveer Singh Rana, Owner before the issuance of closure direction by 

UPPCB. The compliance affidavit produced by owner to UPPCB is also 
attached herewith. 
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FindingS: 

Since the said kollhu has been fully dismantlcd by the Owner before the 
inspection of joint committee and even before the closure order of UPPCB, no 
further action was initiated. 

Report in compliance of the order passed by Hon'ble NGT is submitted for 

kind consideration please. 

Annexure- As above. 

Amar Chandra Verma, 
Sub-divisional Magistrate, Baraut, Baghpat 
AM ayPratap Singh, 
District Cane Officer, Meerut 
Yogesh Kumar Mishra, 
A.E.E., U.P.P.C.B., Meerut 
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Latiude: 29.26595 
Longiude: 77.395072 
Elevation 234 6Qn 
Acouracy. 1.6m 
Time (9-24-2024 1408 
Nole: udzyveer singh kohu, Nrpuda 
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